22

. BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 958/2024

IN THE MATTER OF:
HIMANSHU TYAGI
...APPLICANT(s)
VERSUS
STATE OF U.P.
| | ...RESPONDENT(s)
: INDEX
S. NO. PARTICULARS PAGE NO.
1. + | ACTION TAKEN REPORT BY THE. DISTRICT

MAGISTRATE,GHAZIABAD IN COMPLIANCE
TO THE ORDER DATED 13.09.2024 PASSED ] —5
BY THE HON’BLE NATIONAL  GREEN
TRIBUNAL, PRINCIPAL B ENCH, NEW DELHL

2. |THE COPY OF SAID LETTER DATED
114.102024 1S ANNEXED HEREWITH AND| 6 = 1=
MARKED AS ANNEXURE R1.
r's. THE COPY OF LETTER DATED 11.10.2024

AND 23.10.2024 ARE ANNEXED HEREWITH | & ——3 ~
AND MARKED AS ANNEXURE R2.

4. THE COPY OF LETTER DATED 14.10.2024 IS
ANNEXED HEREWITH AND MARKED AS [O
ANNEXURE R3.
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5 [THE COPY OF MINUTES OF MEETING IS

ANNEXED HEREWITH AND MARKED AS| || _|3
ANNEXURE Rd.

6. | THE INTERIM REPORT DATED 14.11.2024 IS

| ANNEXED HEREWITH AND MARKED AS| [Y —|5
ANNEXURE R5.

7. | THE REPORT OF THE JOINT COMMITTEE IS

ANNEXED HEREWITH AND MARKED AS ,6 -0
ANNEXURE R6.

THROUGH

G

BHANWAR PAL SINGH JADON
STANDING COUNSEL, STATE OF U.P. (NGT) .
EMAIL- bhanwar(Q9jadon@gmail.com

DATE: 15.11.2024
PLACE:NEW DELHI
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BEFORE THE NATIONAL GREEN TRIBUN
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 958/2024

IN THE MATTER OF:
HIMANSHU TYAG]
-.APPLICANT(s)
VERSUS
STATE OF U.P.
..RESPONDENT(s)

ACTION _TAKEN REPORT BY THE DISTRICT MAGISTRATE, -

GHAZIABAD IN COMPLIANCE TO THE ORDER DATED 13.09.2024

PASSED BY THE HON’BLE NATIONAL GREEN _TRIBUNAL,
PRINCIPAL B ENCH, NEW DELHI. :

I, Indra Vikram Singh, aged about 55 years, S/o Late Sunder Singh, R/o H.NO.
01, Civil Lines, P.S. Sadar Bazar, Tehsil Shahjahanpur, District-

Shahjahanpur do
hereby solemnly affirm and state as under:

1. That I, Indra Vikram Singh, District Magistrate of Ghaziabad, am fully

conversant with the facts of the case and am competent and authorized to -
swear the present Affidavit.

2. That the present matter relates to the pond/Jauhar at Khasra No-712 in
Village Sarna, Pargana Jalalabad, Nagar Pallika Parishad, Muradnagar,
Ghaziabad. It is alleged that 10 new pondé have been encroached and

é‘qt{ns have been sought by the Applicant for remediation of the ponds.
%* N\,
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3. That Hon’ble Tribunal vide order dated 13.09.2024 constituted a joint
committee comprising of the District Magistrate, Ghaziabad, Uttar Pradesh
Pollution Control Board (hereinafter referred to as “UPPCB’), Divisional

. Forest Officer, Ghaziabad, Central Pollution Control Board (hereinafter
referred to as ‘CPCB”) and a representative of UP State Wetland Authority,
Lucknow. The committee was directed to find the status of ponds in

Ghaziabad. The relevant paragraph of the Order is stated as below:

“..5. We also find that existence of water bodies and their
maintenance of utmost importance for ecology and therefore it
would be appropriate to find out the status of water bodies in the
entire District of Ghaziabad instead of confining only for area of
Nagar Palika Parishan Muradnagar. Hence, we proceed to consider

the issue in respect of entire District of Ghaziabad.

!‘Z:’;'l o0 the area; its present status with regard to encroachment,; water
L—'

hat in compliance of the Order passed by the Hon’ble Tribunal, New
Delhi dated 13.09.2024, letters were issued to Member Secretory, Central
_ Pollution Control Board, Delhi as well as Member Secretory, U.P State
Wetland Authority, Lucknow dated 14.10.2024 with request to provide a
nominated member as their representatives for the joint committee.
The copy of said letter dated 14.10.2024 is annexed herewith and marked
as ANNEXURE R1. |
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5. That in response to the above- mentioned letter, Regional Director, Central
Pollution Control Board, Lucknow vide its letter dated 11.10.2024 and
Chief Conservator, Member Secretory, U.P. State Wetland Authority,

Lucknow vide its letter dated 23.10.2024 nominated their representatives

for the joint committee.

" The copy of letter dated 11.10.2024 and 23.10.2024 are annexed herewith
and marked as ANNEXURE R2.

N

. That a joint committee was constituted by the DM, Ghaziabad, comprising

of various officials of district Ghaziabad and chaired by the Additional
District Magistrate, Ghaziabad dated 14.10.2024 for the purposes' of
providing data related to ponds stretched in district Ghaziabad and

" representatives of the designated departments, a meeting with concerned
authorities was held on 30.10.2024. During the meeting, the DM,
Ghaziabad updated the officials present regarding the present matter and
the order passed by the Hon’ble NGT. Further, the DM, Ghaziabad
addressed the issue of encroachment on the water bodies in Ghaziabad and
+ directed the officials to provide the status report on ponds in Ghaziabad.
The copy of minutes of meeting is annexed herewith and marked as
AN’NEXURE R4.
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8. That as per the interim report dated 14.11.2024, a total of 1,069 ponds,
lakes, and other water bodies exist within the district. The total area

covered with the water bodies is 506.362 hectares, out of which, 774 ponds

are located in rural areas with a total area of 372.152 hectares, and 295 -

ponds are located in urban areas with a total area of 134.21 hectares. Based
on the information provided by the Tehsils and Urban Bodies, a total of
381 ponds with an area of 182.899 hectares have been verified.
Additionally, an area of 254.973 hectares, representing 504 ponds in rural
areas, and an area of 68.49 hectares, represeﬁting 184 ponds in urban areas,

- are yet to be verified.

The interim report dated 14.11.2024 is annexed herewith and marked as
ANNEXURE RS.

In the meantime, joint committee constituted by Hon’ble Tribunal
conducted inspection of 13 ponds situated in Tehsil Modinagar, Ghaziabad
on 05.11.2024 and 06.11.2024. That during the aforementioned inspection,
the Joint Committee collected water samples from various ponds in Murad
. Nagar, Jalalpur, Bhoojpur, and Niwadi on November 5th and 6th, 2024.
The samples were analysed for pH, color, odor, Biochemical Oxygen

Demand (BOD), Chemical Oxygen Demand (COD), Total Coliform (TC),

and Fecal Coliform (FC). Additionally, it is submitted that the .

characteristics of the pond water samples resemble domestic wastewater,

likely due to influent from nearby areas.

The report of the joint committee is annexed herewith and marked as
ANNEXURE Ré6.
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10.That in the present matter, the water bodics in the district of Ghaziabad
requircs conduct of thorough inspections and verification of the status of
all the present water bodies in the district. Hence, it is humbly requested to

the Hon’ble Tribunal that further time of 3 months may be granted for filing

of the further status report in the matter.

ll.Thz'\l, it is humbly submitted that data collection, surveying/physical .

verification of ponds by joint committec is under progress and after

completing the survey fi

committee.
DEPONENT
o VERIFICATION

Verified at Ghaziabad on this45_day of November, 2024, that the contents of
the above affidavit from paragraphs 1 to 11 are believed to be true and correct to

the best of my knowledge and belief. No part of it is false and nothing material

. =
S. Nob\DZe5N0Vam%QZ4

Shri. SR Z}\.X.K?\&‘\..g\&h&\ DEPONEN{\ Ne

has been concealed therefrom.

S/o...wdhy,.
Rio..... g"\\‘\\?i:? M 7 IS

Rajendra Praiy ¢
‘o Crhitioe
Advocato & 1 otary Pul;if:r

Reg. No.- 13489
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ANNEXURE R1
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"wssernniin3. Complaint made in the letter petition, in our view, prima facie give rise to a

. substantial question relating to environment arising out of implementation of Enactments
mentioned in Schedule I of NGT Act, 2010 However, before proceeding further in the matter, we
JSind it appropriate to obtain a Jactual report, and constitute a Joint Committee comprising District
Magistrate, Ghaziabad; Uttar Pradesh Pollution Control Board (hereinafter referred to as
‘UPPCB'); Divisional Forest Officer, Ghaziabad; Central Pollution Control Board (hereinafier
referred to as ‘CPCB’) and a representative of UP State Wetland Authority, Lucknow.

4. District Magistrate, Ghaziabad shall be nodal authority for coordination and compliance
of this order. '

5. We also find that existence of water bodies and their maintenance of utmost importance
Jor ecolagy and therefore it would be appropriate to find out the status of water bodies in the entire
District of Ghaziabad instead of confining only for area of Nagar Palika Parishan Muradnagar.
Hence, we proceed to consider the issue in respect of entire District of Ghaziabad
.6. The said Committee shall verify the status of ponds in various Teksils of District
Ghaziabad and submit a status report with regard to the area; its present status with regard (o
encrbtlzchment; water quality etc. and file a factual Report within two months..........."
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«.3. Complaint made in the letter petition, in our view, prima facie give rise to a
.substantml questwn relating to environment arising out of implementation of Enactments
mentioned in Schedule I of NGT Act, 2010. However, before proceeding further in the matter, we
find it appropriate to obtain a factual report, and constitute a Joint Committee comprising District
Magistrate, Ghaziabad; Uttar Pradesh Pollution Control Board (hereinafier referred lo as
‘UPPCB’); Divisional Forest Officer, Ghaziabad; Central Pollution Control Board (hereinafter
referred to as ‘CPCB’) and a representative of UP State Wetland Authority, Lucknow.

4. District Magistrate, Ghaziabad shall be nodal authority for coordination and compliance
of this order.

5. We also find that existence of water bodies and their maintenance of utmost importance
for ecology and therefore it would be appropriate to find out the status of water bodies in the entire
District of Ghaziabad instead of confining only for area of Nagar Palika Parishan Muradnagar.
Hence, we proceed to consider the issue in respect of entire District of Ghaziabad

6. The .said Commitice shall verify the status of ponds in various Tehsils of District
Ghaziabad and submit a status report with regard to the area; its present status with regard to
encroackment; water guality etc. and file a factual Report within two months... »
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ANNEXURE R3
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" v e v e o 3. Complaint made in the letter pelition, in our view, prima Sacie give rise to a
substantial question relating fo cnvironment arising out of implementation of Enactments
mentioned in Schedule 1 of NGT Act, 2010. However, before proceeding further in the matter, we
find it appropriate to obtain a factual report, and constitute a Joint Committee comprising District
Magistrate, Ghaziabad; Uttar Pradesh Pollution Control Board (hereinafter referred to as
‘UPPCB’): Divisional Forest Officer, Ghaziabad; Central Pollution Control Board (hereinafter
- =70 ns ‘CPCB") and a representative of UP State Wetland Authority, Lucknow.

4. District Magistrate, Ghaziabad shall be nodal authority for coordination and compliance

of this order.

5. We also find that existence of water bodies and their maintenance of utmost importance
for ecology and therefore it would be appropriate to find out the status of water bodies in the entire
Disirict of Ghaziabad instead of confining only for area of Nagar Palika Parishan Muradnagar.
Hence, we proceed to consider the issue in respect of entire District of Ghaziabad ’

6. The said Committee shall verify the status of ponds in various Tehsils of District
Ste—irkod cnd submit a status report with regard to the area; its present status with regard to
encroachment; water quality etc. and file a factual Report within two months............."
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ANNEXURE R4
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'ANNEXURE R6

Interim Joint Committee Report in compliance to Hon’ble National
Green Tribunal, New Delhi order dated 13.09.2024 in OA No0-950/2024
in the matter of Himanshu Tyagi Vs State of U.P.

1- Background _
Hon’ble National Green Tribunal, New Delhi has passed an order dated 13.09.2024
in OA No-950/2024 in the matter of Himanshu Tyagi Vs ‘State of U.P. The relevant

para of order are reproduced hereunder:-

“revseveven 3. Complaint made in the letter petition, in-our view, prima facie give rise to a
substantial question relating to environment arising out of implementation of Enactments mentioned
in Schedule I of NGT Act, 2010. However, before proceeding further in the matter, we find it
aépropriate to obtain a factual report, and constitute a Joint Committee comprising District
Magistrate, Ghaziabad; Uttar’ Pradesh Pollution Control Board (hereinafter referred to as
‘UPPCB’); Divisional Forest Officer, Ghaziabad; Central Pollution Control Board (hereinafier
referred to as ‘CPCB’) and a representative of UP State Wetland Authority, Lucknow.

4. District Magistrate, Ghaziabad shall be nodal authority for coordination and compliance
. of this order.

3. We also find that existence of water bodies and their maintenance of utmost importance
Jorecology and therefore it would be appropriate to find out the status of water bodies in the entire
District of Ghaziabad instead of confining only for area of Nagar Palika Parishad Muradnagar.

Hence, we proceed to consider the issue in respect of entire District of Ghaziabad
6. The said Committee shall verify the status of ponds in various Tehsils of District
Ghazzabad and submit a status report with regard to the area; its present status with regard to

encroachment; water quality etc. and file a factual Report within two months... .........”"

2- Constitution of Joint Committee:

%-.,, Hon'ble National Green Tribunal, New Delhi, vide order dated 13, 09.2024 in OA No-

‘;fr?53/2024 in the matter of Himanshu Tyagi Vs State of U.P., constituted a Jomt
O

Qb mittee, to verify the status of ponds in various Tehsrl of Dlstnct Ghazuabad

e

prising:

District Magistrate, Ghaziabad.

U.P. Pollution Control Board (herein after referred to as UPPCB).
iii.  Central Pollution Control Board (herein after referred to as CPCB).
‘iv.  Representative of U.P State Wetland Authority.

Y

VW//
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3- Nomination of joint committee members:

a) In pursuant to Hon’ble National Green Tribunal, Nevws Delhi order ‘ dated
13.09.2024, District Magistrate, Ghaziabad issued a letter to Member
Secretary, Central Pollution Control Board, Delhi as well as Membér Secretary,
U.P State Wetland Authority, Lucknow on 14.10.2024 to nominate a member
of their representative for constituting a joint Committee for the site visit.

b) Regional Director, Central Pollution Control Board, Lucknow and Chief
conservator, Member Secretory, U.P. State Wetland Authority, Lucknow
nominated their representatives vide its letter dated 11-10-2024 and 23-10-
2024 respectively

4—‘ Action taken

I. In compliance to order dated 13.09.2024, data related to ponds recorded in
revenue records in district Ghaziabad is under preperation. In meéjn time, the
Joint committee conducted random inspection of é;:nds existing in the Tehsil
Modinagar, Ghaziabad and collected sampl—es from 13 ponds on 05-11-2024
and 06-11-2024. According to list provided information received, the status
has been tabulated in the table below:-

| Khasr | Area | Existing | Encroach | Cuarent |
2 Ho. {n | Areaftn | ment | Sttuses
| Hee) | Hee) | (Yesstio) | pone
Wurd | 370 105310 | 05310 | Mo izter
i ; Filed

T

i

4

;'

!
111.(), | 0.760, | 0780, | No Water
!mz 17230 | 17330 | Fied
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3)  sama  myrag
;163
Nagar i 0.37%0 03790 No Water
. | i i
[ i
i
| I ' | '
z l ! ' ' /
'Z f ‘ '
4)  [sama  Mursd T3 J‘- . S - Bl
. I I Murad | 1214 !0.6580 | 06000 | “ves ‘Partially
) I agar / ! I e
i i | encroach.
, ed and
’ Water
/ filled
|
| |
5) Jalalpur 294 | 0.5310 | 0.5310 No | Water
Raghu_nathpu . Filled
Murad Nagar
6) | Bhoojpur 739 | 15180 | 1.5180 No Water
- GzB Filled
7) Bhoojpur Modi | 741 | 2.0500 | 2.0500 No Water
Nagar ' Filled
"[ Bhoojpur 1044 | 0.2530 - Yes Habitatio
Valmiki ns
»&m;

S ! S

vz 0/2”% i
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\’v .I

.9 Amrala Mandir 506 1583 1.583 No Water
" ke pass ' A Filled
f - |
] i
S J !
{ } |
110) iBhadols | 1237 | 0.2680 | 62880 | o
! ! |
' i
|
11) | Niwadi Main 559 | 1.4170 | 1.4170 No Water
Road Murad ’ Filled
Nagar, GZB |
i
12) | SsaraRoad 1795 0.6580 No Partially
Niwadi  Murad 0.6580 Water
Nagar filled
Guun Road 870 [ 2.2380 | 2.2380 No Partially
Niwadi Murad Water
Nagar filled
H }J{»’]O. 3
i
!

ples from these randomly visited ponds and

“Tequested Regional Laboratorles, U.P. Pollution Control Board for the analysis of samples thus

collected. The analysis results have been tabulated in below: -

S.no | Date Sampling ‘Kha | Area pH Color Odor TC FC
Point sra Hect, MPN/1 { MPN/10
No, 0O mt Oml
“‘j. 05.1124 | Sorma Mured” ( 370 05310 808 "Nrbid LOdorlvss 1310t [ Zaor
Nagar

Vvéﬁf&r

19—
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2, 05.11.24 SamaMurad 110 0760, 8.8 Turbid  Odorless 2 '
.760), 3 2 1.0 720 17x10° ?
Nagar LIz 17330 HO
i - . i ; 5 fs = ool
3. { 05.11.24 ' rS“ama Murad | 163 ' 03790 i 772 Tubid  Faint {440 1500 Issuo‘ X100
| agar ' I 4 f
' g
; |

4. T 0S1134 "'SamaMurad_' 12147 0.6560 DiGe Tubid  Rani 380 880 32a107 [1axie?

R & s ol e § a 2ar isin Floe . : A R A
S0 OSTL24TT aalalpur 7! 354 G550 [Fss | Turbid |0dorless, 140 76207 4oni0™ " 33xit? ’
Raghunathpy ! , | }
Murad Nagar l I ’—f
AR TTE T gt At P SR S | -
|6 -| 051124 Bhoojpur 7397 15180 1755 " Turbid "t Faint | (150 [ 660 | 6307 ] 46 %107 ,
S TN (A FOR =
‘7 | 051124 | Bhoojpur 28500 , 792 | Turbid | Fait | ; mm 10
| Modi Nagar
'8 | 050124 | Bhogjpur 7044 | 0250 '792 ITurbxd Cdoess | 22 '74o ! %3107 nxw
.\ Valmiki ] - |
0T OSTI2E | Amnala | 506 ise3 | 836 | Twbid ] Feind ; 2i xlO’ mlo"
i Mxmdxrke J’ ‘ |
!
L ST T S s -
051124 | Bhadola i ’ 2857 | 7.9 ;T,uﬂm "Odoricss 90 f 50 | 153107 mmf_f
| 10 v |
. [ . A - i 5
11 061124 | NiwadiMain | 559 | 19170 | 722 | Tubid 60| 680 540" 7051
Road Murad ! '
Nagar,GZB ji
M2 1061124 | Sara Road 1795 | 0.6580 | 732 | Turbid | Faint 7200 740 | 2410 [ 170
Niwadi
) Murad Nagar i
13 | 061124 | GunRoad | 870 | 22380 | 7.78 | Turbid | Odorless ze.o 800 | 26310° | 2xI0°
Niwadi . }
Murad Nagar

Remarks: The characteristics of water in the ponds are of domestic waste water and may be-
attributed to influent from local area.

It is pertinent to mention here that list of ponds existing in the district
Ghaziabad as recorded in Revenue records is under preparation and survey is
being conducted by joint committee of ponds existing in the District of Ghaziabad.
Therefore, physical verification of ponds ‘after getting  data from recorded in

Revenue records and thereafter completing the survey final report will be

submitted accordingly.

The above report in the said matter may kindly be taken on records.

'B& w}/v?e\ a{/‘/ M*ﬂa/

(Kunwar Santosh Kur umar) (Ankur Tiwary) (Shashank Gupta)
Assistant Environmental Engineer,  Sc.-E, Project office, Central Forest Range Officer,
/—\\U .P. Pollution Control Board, Pollution Control Board, Ghaziabad.

’f ;:\ Ghaziabad. Agra.



